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IN THE. CE,N'JltAL .fi.DlVliN JS/I.R.il\.T I'ilE 1R..IBUNAL, JODHPLR. BENCH I 

J_O_D_H_P _U_R .• 

Date.of Order: 3.3.1998. 

OA No.60/1998 

APPLIC.l>.NT : 

l?rem Lal S./0 ~Lhri Kishan Lal R/D Plot No.1, High Court 

Colony, Jodhpur ir70rking as MTD (Civil ian) l? ass No. 367 43 

in the offl.ce of Respondent No.4 Air Force, Jodhpur. 

RESP OND&NTS. : 

I 1. Union of India through Secretary 1 Ministry of 

Defence, Govt. of India, S,outh Block, New Delhi. 
- -I- : -

· .. 2. Chief of Air Staff, Jl.ir He~d QUarter, Vaya Bhawan, 

Nev1 Delhi. 

:. :--.3. Air Officer Commanding in Chief, South v.zestern Air 

4. 

CCRAM : 

Command, Ratanada, Jodhpur • 

Air Officer Commanding, Air Force S.tation, 

Jodhpur. 

. ... 

Ron 1 ble Mr. A .. K. Nisra, _Jlildicial Member 
_} 

Hcin'ble Mr. Gopal Si:it).gh, Adrn.inistrative Member 

PER HON 1 BLE .MR.. A.K. MJSRA, 

The applicant has filed this o.:t .... with the prayer 

' that the respondents :be directed to fix the pay of the 

applicant as per provisions of F .R. 22 and to pay the arrears 

and interest accordingly. 

2. we have heard the learned counsel for the applicant. 

During the course of arguments, it was submitted by the 

••• 2 • 



\ __ . c- -----

- ..... ., 

-

- 2 -

learned Counsel for the applicant that the applicant's 

representation dated 10.3.~997 {Annex. A/3) is still 

pending with the department. t1oreover, the department has 

not decided the. case of the applicant .in spite of receipt 

of notice for demand of j u.Stice 'dated 15 .1•1998. 

2 • :rn the representation, applicant has cited thre~ 

instances in which the pay has teen fixed keeping in view 

the provisions of F .R. 22 • Looking to the facts of the case, 

we feel that the O.A. can be disposed of at the stage of 

admission itself with a direction to the respondents to con-

Sider the representation of the applicant and pass a speaking 

order. 

The O.A. is, therefore, d.:!Sposed of at the stage 

_~_:;. of admission with a direction to the respondents that they 
---:-----

s~ould diSpose of the representation dated 10.3.1997 (Annexure 

A/3) of the applicant within a periOdof two months by a 

speaking order and the de cis ion thereon shall be communicated 

to the applicant. However, if the applicant is still aggriev­

ed by the dec is i6n of the respondents, he. will be at liJ::::erty 

to file a fresh O.A., if he is so advised. 

cvr/baj 
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( A.K. MJSRA ) 
JUD 1C IJU., MEMBER 




